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Order dated 03.04.201 7
CP No. 83/241-244 M/s Sarthak Vanijya India Pvt Ltd

Parties are represented by their respective counsel & PCS. The respondent
company files reply to company application under Rule 11 of the NCLT Rule
read with Section 241,242 and 244 of the Companies Act, 2013. A copy of this
application be served to company petitioner as well as to Practising Company
Secretary. The case is now fixed for reply in the pending C.As. Meanwhile the
Registry is directed to given number to the present CA as well as to the intervene
application filed by third party e.g. G.S. Hind Mazdoor Sabha. The matter is fixed
for hearing in pending CA and intervener application.

The matter be listed on 20.04.2017.

SH. H.P. CHATURVEDI (Judicial Member)
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